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*263. [The questioner (Shri Shanti
Tyagi) was absent. For gnswer vide
Col cols. 80—32 infra,]

MR. CHAIRMAN: Next question
No. 264,

Nationalisation of Bengal Potteries

*264. SHRI LADLI MOHAN
NIGAM: t

SHRI KALYAN ROY: =

"Will the Minister of INDUSTRY be

bleaseq to refer 1o the reply to Star-
red Question 72 given in the Rajya
Sabha on the Tth October, 1982 and
slate:

(a) whether any decision hag been
taken to nationalise the Bengal Pot-
teries Ltd. which hag already  been
under the Industrial Reconstruction
Corporation of India;

(b) it not, what are the reaxcns
fNeretor;

(¢) whether Government are aware
that a recent enquiry has revealed in-
eidence of massive corruption and mal-
practices and fraud by some of the
senior officials and if so, what are the
details in this regard: -

(d) whether a senior officer dealing
with finances was recently found re-
moving many fileg surreptitiously;

“(e) what is the name of the officer
dnd whether he has been chargesheet-
¢d or allowed to resign; and

- 4f) what iz the number of new
employees and workers rectuited
during the last six months and the
details thereof including their depart-
ments ang their qualifications?

THE MINISTER OF STATE IN THE
MINTSTRY OF INDUSTRY (SHRI
VIRBHADRA SINGH): (a) and (b)
The Industria] Reconstruction Corpo-
ration of India Limiteq (IRCI) which
is the ‘Authorised Person’ for the
management of the units of Bengal

tThe question wag actually asked
on the floor of the House by Shri
Ladli Mohan Nigam.
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Potteries Limited, hag constituted 'a
Committee of Directors to study inter-
alia the viability of the unit. A deci- .
sion with regarq to the future dispost-
tion of the undertaking will be taken
on receipt of the report of the Com-
mittee ang the recommendations ot
the IRCI in this regard.

(¢) A preliminary report in this
regard has been received by the IRCY
and the matter is under further veri-
fication,

(d) The management has reported
that no official files/documents were
removed.
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(e) Does not arise. semwT s o e

() The information is being collect
ed and will be laig on the Table of
the House.
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SHRI VIRBHADRA SINGH: Sir,
the Bengal Potteries Limited which
was a sick unit was taken over by the
Government under the IDR Act and
the IRCI was appointed as the autho-
rised person. The IRCI in turn ap-
pointed a Board of Management and
Shri G. K. Bhagat who has been refer-
red to here just now was appointed as
the Executive Director. So far ag the
performance of the company is con-
cerned, it has not been very satisfac-
tory and it ig true..
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As I have just pointed ou!, there is
no doubt that the performance of the
company has not been very satisfac-
tory and thig company has been in-
curring loss year after year. In 1979~
80, the company  suffereq a losg of
Rs. 70.56 lakhs. In 1980-81 the loss
wag Rs, 67.16 lakhs. In 1981-82, it is
estimated that the loss woulg be
Rs. 308.21 lakhs and in  1982-83 the
loss ig likely to be Rs. 380 lakhs. This
is from July to June, as the financial
year of the company ends in June. As
regards the allegations to which the
hon. Member hag referred, the IRCI,
which is the authorised pe 'son in res-
pect of this company appointed K. Roy
and Company ag the financial control-
ler. The financial controller has given
a preliminary report on certain irre-
gularitieg in regard to purchaseof coal
and coke and sale of insulators. They
are being further verified by the IRCI,
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SHRI VIRBHADRA SINGH: Sir,
the question of nationalisation ig un-
der the consideration of the Govern-
ment,

st qrr AgA fam A Agea
¥ F% a1 5 14 WIF AF X AT

SHRI VIRBHADRA SINGH: Let
me complete my answer.

" SHRI SURESH KALMADI: You
have given an assurance in this
House, Mr. Tiwari has given an
assurance, Why he is not answer-
ing?

. SHRI VIRBHADRA SINGH: Please
listen to me, If you are not satisfied,
you can ask further questions.-

Sir, the IRCI has constituted a eom-
mittee of its directors to go into  this
matter and the terms of reference of
this committee are: to find out the
potential viability of the BPI to make
out an estimate of the cost involved
in making the unit viable and to un-
dertake a full investigation into the
affairs of the company. The decision in
regard to the future dispensation of
the undertaking will be taken on
receipt of the report of the committee
and on recommendations of the TRCI
in thig regard. The report is likely to
be received by the end of April. Tt is
only after receipt of this report that
we will be able to take any decision in
the matter.

s Aty AW frw o ggd oY
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SHRI SURESH KALMADI: Mr.
Tiwari had given an assurance, Sir.

SHR! KALYAN ROQY: This com-
bany was actually under liquidation

© In 1975. In 1976 the IRCI took it over
and Mr. Bhagat took Rs. 8 crores from
the Punjab National Bank which was
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written off. After it was taken over
by the IRCI, the new Board made
Mr. Bhagat who was responsible for
mismanagement, the chief executive
director. The entire coutrol is under
him and since 1976, ag per the reports
given in this House, the Punjab Nafio-
nal Bank gave Rs. 8.74 crores and the
IRCI gave Rs. 2.25 crores, Nearly
Rs. 11 crores have been sunk and the
production, as has been stated is
constantly going down. The overhead

_cost which was Rs. 18.42 lakhs, in

1978-80 has gone up to Rs. 26 lakhs
in 1980-81. In factory No, 2 it has
gone up from Rs. 3 crores to Re, 8
crores. These are the overhead cosis
while the production has been conti-
nuously declining. And there wag no
financial controller. After I met Mr.
Mukherjee in his chamber and gave a
representation, he said that there
would be an investigation and the
investigation has pointed out all the
irregularities. Ag a result of this what’
has happened? This financial control-
ler was foung taking all the files in
the presence of Mr. Bhagat and giving
them to the driver. The entire em-
ployeeg of the office have given it in
writing, After getting it in writing,
they allowed Mr. Deepak, the financial
controller, to give resignation and he
has come to Delhi to pressurise Shri
Narayan Datt Tiwari and others.
There was no question of enquiry, ete.’
Meanwhile the period of takeover has
been. ..

MR. CHAIRMAN: Are you aeking
a question? (Interruptions). Then
where is the question?

SHRI KALYAN ROY: Is it not =2
fact that only on the Tth October, 1982,
without referring to any enquiry, Mr.
Tiwari categorically stateq in Rajya
Sabha that the period of takeover has .
been extended up to 14th March, 1983,
by which a decision ig going to be
taken? There was no question of en-
quiry at that time. How doeg the
question of enquiry come in now? Ie
it because of the allegations? All the
allegationg have been proved and they
dare not produce before the House
what are the irregularities I have
a photostat copy of the letter writien
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by the Chairman of the Bengal Potte-
ries to Shri Bhagat dated December 3,
1982, in which it is stated; “I express
my anxiety about the en.ire episode
and I convey to you my total dis-
appointment of the method, followed
Which amounts to cheating.” This is a
challenge of the chairman of the
hoard of the Bengal Petteries. I have
given a copy of this Iefter to Mr.
Tiwari, to Mr, Finance Minister. The
result ig that they gave extension,

MR. CHAIRMAN: Mr. Kalyan Roy,
you have said enough. The question
is a very short one which you have
asked that it wag said th&at by the 14th
ol March the decision could be taken.
Three days have passed and what has

been done is the short question instead -

of all thig lecture.

SHRI KALYAN ROY: I3 it because
Mr. Bhagat is very powerful, because
he is carrying a lot of influence with
the Minister of Industry to scuttle the
nationalisation proposal to handover
the entire factory to him?

SHRI NARAYAN DATT TIWARI:
Sir, I am not aware of the influence of
Mr. Bhagat. I do not know Nim, he
hag met me once only for a few mmu-

tes, (Interruptions) . <

SHRI KALYAN ROY: Hg has ad-
mitted that he has met him, .

SHRI NARAYAN DATT TIWARI:
As my hon. colleague hag just said,
all these matters are being enquired
into by the board of dlrectors of the
IRCI and they have set up a special
committee, a committee consisting of
Shri C. R. Sen Gupta Chairman, Shri
Hiten Bhaya and Dr. A. Sitaramaiah,
to look into these particular matters.
Ag soon ag the report is received, we
shall take a decision about the future
of this company.

SHRI SADASHIV BAGAITKAR:
Is there any time limit for the report?

Already 14th of March has been
flouted. Your own assurance is already
flouted, (Interyuptions)
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SHRI KALYAN ROY: I woulq like
to know whether there is any time
limit. We do not know why suddenly
this Commitiee has been formed by
the IRCI against whom there are
charges? -

W AT Mgy faa¥ .
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SHRI ERA SEZHIYAN: Sir, one
submission we want to make. Please
allow Half-an-Hour Discussion on this
because very pertinent questions have
been raised.

MR, CHAIRMAN: You will have to
write to me about it.

SHRI SURESH KALMADI: Please
allow Half-an-Hour Discussion on
this,

MR, CHAIRMAN; I-t ig g little late.
Please sit down, Mr. Kalmadi.
Mr, Kalyan Roy was asking the
question and you were supplementing
him from behind.

SHRI ERA SEZHIYAN: Please
allow Half-an-Hour discussion on
this.

MR. CHAIRMAN: You make a re-
ference. I will consider it.

SHRI P. RAMAMURTI; Sir, it is
a very serioug question, Many allega-
tions have been made. They have
tried to....

MR, CHAIRMAN: You were not
here to hear them. You have just
come, Question Hour is over.

G EY

WRITTEN ANSWERS TO
QUESTIONS

Atomic Power Plants at Madras and
Narora

*283. SHRI SHANTI TYAGI: Wwill
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
construction of Atomic Power Plants
at Madras and Narora will not cost
more thap their original project esti-
mates; and



